Mins 1 FCA/138-11

IN THE H GH COURT OF JUDI CATURE AT BOVBAY
Cl VIL APPELLATE JURI SDI CTI ON
FAM LY COURT APPEAL FCA NO. 138 OF 2011

M . Prashant Shankar Gai kwad ... Appel | ant
Vs
Ms. Neeta Prashant Gai kwad and Anr. ... Respondent s

M s. Rama Pendkal kar advocate for appell ant.

CORAM : A. M KHANW LKAR AND

N.M JAMDAR JJ.
DATED :06th FEBRUARY, 2012.

P. C:

Counsel for the appellant submits that in the
neantinme, the appellant be permtted to deposit the
anount ordered to be paid by the appellant in the
registry of this Court. W grant that liberty to the
appel | ant Wi t hout prejudice to the rights and
contentions of the respondent, if any. Counsel for
the appellant assures to deposit the said amount in
the course of the day. That assurance is accept ed.

Stand over to 17th February 2012.

(N. M JAMDAR, J.) (A. M KHANW LKAR, J.)



